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Mr. Deputy-Speaker: The question

‘That the following amend-
ments made by Rajya Sabha in
the Seaman’s Provident Fund
Bill, 1985, be taken into consi-
deration:

“Enacting Formula

(1) That at page 1, line 1, for the
word ‘Sixteenth’, the word
‘Seventeenth’ be substituted.

Clauge 1
(2) That at page 1, line 4, for
the figure ‘1865’ the figure
‘1966" be substituted,
Clause 9

(8) That at page 6, line 26, for
the figure ‘288", the figure ‘228
besubstituted.”.”.

The motion was adopted.

Mr. Deputy-Speaker: The question

“Enacting Formula

(1) That at page 1, line 1, for the
word ‘Sixteenth’, the word
‘Seventeenth’ be substituted,

The motion was adopted.

Mr. Deputy-Speaker: The question

“Clause 1
(2) That at page 1, line 4, for
the figure ‘1965’ the figure

‘1966’ be substituted.”.
The motion was adopted.

Mr. Deputy-Speaker: The question

‘Clause 9

(8) That at page 6, line 26, for
| the figure 288', the figure ‘228
be substituted.”.’.

The motion was gdopted.

Shri C. M. Poonacha:
move:

I beg to

“That the amendments made by
Rajya Sabha pe agreed to.”.

Mr. Deputy-Speaker: The questiom
is:

“That the amendments made by
Rajya Sabha be agreed to.”.

The motion was adopted..

—_—

13.36 hrs.

DEMANDS®* FOR SUPPLEMENTARY¥
GRANTS (GENERAL) 1865-68.

Mr. Deputy-Speaker: The House
will take up discussion and voting om
the Supplementary Demands for
Grants in respect of the Budget
(General) for 1965-66.

1—Ezxpenditure met from Revenue

Drmanp No. 4—OtHer RevENUE Ex-—
PENDITURE OF THE MINISTRY oF Crviu
AVIATION

Mr. Deputy-Speaker: Motion mow-
ed:

“That a Supplementary sum not
exceeding Rs, 1,39,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 81st day of March, 1966,
in respect of ‘Other Revenue Ex-
penditure of the Ministry of Civil
Aviation' ”.

Demanp No. 7—OTHER ReEvEnuE Ex-
PENDITURE OF THE MINISTRY oOF
COMMERCE

Mr. Deputy-Speaker: Motion mov-
ed:

“That a Supplementary sum not
exceeding Rs. 1,000 be granted
to the President to defray the

*Moved with the recommendation of the President.
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charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Other Revenue Ex-
penditure of the Ministry of Com-
merce' ”.

W65-66 6508

to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Other Revenue Ex-
penditure of the Ministry of Edu-
cation’.”

DeMaND No. 11—DEFENCE SERVICES,
EFFECTIVE ARMY Demanp No. 25—MINISTRY OF FINANCE
Mr. Deputy-Speaker: Motion mov-

o Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceeding Rs. 22,03,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Defence Services,
Effective-Army’.”

DEMAND No. 12—DEFENCE  SERVICES,
ErrecTIvE-NAVY

Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceeding Rs. 2,48,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Defence Services,
Effective-Navy'”.

DEMAND No. 14—DEFENCE SERVICES,
NoN-FrECcTIVE

Mr. Deputy-Speaker: Motion mov-
ed:

“That a Supplementary sum not
exceeding Rs. 1,76,50,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1968,
in respect of ‘Defence Services,
Non-effective’ ”,

DemanDp No. 21—OrEer Rrvenux Ex-
PENDITURE OF THE Mnastry or Eou-
CATION.

Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceeding Rs. 90,68,000 be granted

ed

ed:

“That a Supplementary sum not
exceeding Rs. 12,51,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Ministry of Fin-
ance’ ",

Demanp No. 27—UnioN Excise Dutms.

Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceeding Rs. 40,75,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Union Excise
Duties’ ”.

DrmaND No. 28—Taxzs ON Incomm

INCLUDING CORPORATION TAX, FrcC.

Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceeding Rs. 25,00,000 be granted
to the President to defray the
chargey which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Taxes on Income
including Corporation Tax, etc.'”

Demanp No. 30—Avorr

Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not

exceeding Re 500,000 be granted
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[Mr. Deputy-Speaker] DeMAND No. 39—GRANTS-IN-AID TO

STATE AND UNION TERRITORY GoOv-

to the President to defray the

charges which will come in course

of payment during tho vear end-

ing the 31st day of March, 196¢

in respect of ‘Audit’”.

Demand No. 31—CuURRENCY AND
Coinace

Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceaxd ng is. 1,12,55,000 be g anted
to the President 1o defray the
cha.ge; which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Currency & Coin-
age'".

Demanp No. 32—Mint

ERNMENTS

“ oy
“That a Supplementary sum not
exc2eding Rs. 6 00.00,000 be grant-
ed to the President to defray the
chaige; which will come in course
of payment during the year end-
ing the 3Jst day of March, 1966
in respect of ‘Granis-in-Aid to
tate and Union Territory Govern-
ments' ",

Demanp No. 46—FOREST3

Mr. Deputy-Speaker: Motion mov-

A

M-, Deputy-Speaker: Motion move
M:. Deputy-Speaker: Motlon mov- cd:
ed:

“That a Supplementary sum not
exceeding Rs. 16.81,000 be granted
ty the President to defray the
chatge; which will eome in course
of payment during the year end-
ing the 31st dav of March, 1966,
in raspect of ‘Minl’”.

Demanp No. 3(—Orium
Mr. Deputy-Speaker: Motion mov-
1.

el

“Th~t a Supplem~ntary sum not
exceeding Rs. 11,40 000 be giun‘ed
ty the President 1o defray the
charge; which will come in course
of payment during the year end-
ing the 3lIst dwy of March, 1966,
in respect of ‘Opiun’”.,

“That a Supplementary sum not
exceeding Rs. 11,80,000 be granted
to the President to defray the
charge; which will come in course
of payment during the year end-
ing the 31st day of March, 1963,
in respect of ‘Forest'”,

DeEMAND No. 48—MiNIsTRY OoF HEALTR

Mr. Deputy-Speaker: Motion mov-

cd:

“That a Supplementary sum not
exceeding Rs. 1,30,000 be grantcd
to the President 1o defray the
cnarge; which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in re:pect of ‘Minis:ry of Health’ ",

Lrmaxp No, 37—OTHerR Revenve Ex-
PUNDITURE OF THE MINISTRY OF
FInance
Mr. Depaty-Speakcr: Motion mov-

€C:

DeMAND No. 51—Mintstry oF Howms
AFFAIRS

Mr. Deputy-Speaker: Motion mov-
ed:

“That a Supolem~ntiry sum not
exceeding Rs. 21,67,28.000 be g-ant-
ed to the Prrsident tn defray the
charges which will come in course
of payment during the yecar end-
ing the 31st dav of March. 19Rg,
in resnect of ‘Other Revenue Ex-
penditure of the Ministry of Fin-
ance’”.

“That a Supplementary sum not
exceeding Rs. 44 00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st dav of March, 19686,
in respect of ‘Ministry of Home
Affairs’”.
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Demanp No. 852—CAmNer

Mr., Deputy-Speaker: Motion mov-

ed:

“That a Supplementary sum not
exceeding Rs. 92,000 pe granted
to the President to defray the
charges whic¢n will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Cabinet’”.

DEMAND NoO. 54—ADMINISTRATION OF
JusTice

Mr, Deputy-Speaker: Motion mov-

ed:

“That a Supplementary sum not
exceeding Rs. 28,000 be granted
to the President to defray the
chargeg which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Administration of
Justice’ .

Dxmanp No. 55—Porrce
Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceeding Rs. 2,27,57,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1968,
in respect of ‘Police’ ",

DemAND No. 57—STATISTICS

Mr. Deputy-Speake:: Motion mov-
ed:

“Thzt a Supplementary sum not
exceeding Rs. 44,31,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1968,
in respect of ‘Statistics' ",

Devanp No. 58—Privy
ALLOWANCES OF INDIAN Rurens

Mr. Deputy-Speaker: Motion mov-
ed:

“That a Supplem~ntary sum not
exceeding Rs. 86,000 be granted

1887 (SAKA)

ed:

1965-66 6512
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Privy Purses and Al-
lowances of Indian Rulers’'".

Drmanp No. 58—Drrm
Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceeding Rs. 1,40,00,000 be grant-
ed to the President to def.ay the
chargeg which will come in course
of payment during the year end-
ing the 31st day of March, 1968,
in respect of ‘Delhi’”.

DemanDp No. 60—ANDAMAN AND
NicoBar IsLANDS

Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceeding Rs. 10 00,000 be granted
to the President to defray the
charges which will come in course
of payment during the ycar end-
ing the 31st day of March, 19686,
in respect of ‘Andaman and
Nicobar Islands’”.

Demanp No. 63—Otner Revenve Ex-

PENDITURE OF THE MINISTRY oF Home
AFFAIRS

Mr. Deputy-Speaker: Mot.on move

“That a Supplementary sum not
exceeding Rs. 1,000 be g anted
to the President 1o defray the
charge; which will come in course
of payment during the year end-
ing the 31st day of March, 1968,
in respect ¢¢ ‘Othcr Revenue Ex-
penditure of the Ministry of Hema
Affairs’ ",

PURsES ANp DEMAND No. 64—MivisTRY OF INDUS-

THY AND SUPPLY

Mr. Deputy-Speaker: Motion mov-

ed:

“That a Supplementary sum not
exceeding Rs. 4,22,000 be granied
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ed:

(General),

[Mr, Deputy-Specaker)

to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Ministry of Industry
and Supply’”.

DemAND No. 69—MINISTRY OF INFOR-
MATION AND BROADCASTING

Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceeding Rs. 24,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of "Ministry of Informa-
tion and Broadcasting’".

DeMAND No. 70—BROADCASTING

MARCH 18, 1966

ed

1965-66 6514

to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Ministry of Irrigation

and Power’".

DemaND No. 74—OTHER REVENUE Ex-

PENDITURE OF THE MINISTRY OF IRRI-
GATION AND POWER

Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceeding Rs. 93,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 3lst day of March, 1966,
in respect of ‘Other Revenue Ex-
penditure of the Ministry of Irri-
gation and Power' ”.

Mr. Deputy-Speaker: Motion mov-

ed:

DemANDp No. 78—OTHER RevENue Ex-
PENDITURE OF THE MINISTRY oOF
LABOUR AND EMPLOYMENT

“That a Supplementary sum not
exceeding Rs. 28,00,000 be granted
to the President to defray the
chargeg which will come in course Mr. Deputy-Speaker: Motion mov-
of payment during the year end- ed:
ing the 31st day of March, 1966,
in respect of ‘Broadcasting’”. “That a Supplementary sum not

Demanp No, 71—O Ex- exceeding Rs. 32,99,000 be granted

M 1 to the President to defray the
PENDITURE OF THE MINISTRY OF IN- chargeg which will come in course

of payment during the yecar end-
ing the 31st day of March, 1966,
in respect of ‘Other Revenue Ex-
penditure of the Ministry of
Labour and Employment’”.

FORMATION AND BROADCASTING

Mr. Deputy-Speaker: Motion mov-
ed:
“That a Supplementary sum not

exceeding Rs. 20,00,000 be granted
to the President to defray the
chargeg which will come in course
of payment during the year end-
ing the 31st day of March, 1966

in respect of ‘Other Revenue Ex- Mr. Deputy-Speaker: Motion mov-
penditure of the Ministry of In- ed:
formation and Broadcasting’”.

DeMAND No 72—MINISTRY OF IRRIGA-
=ox aNp Powrr

Wr. Deputy-Speaker: Motion mov-

DemAND No, 82—MiINISTRY or PrrRo-
LEUM AND CHEMICALS

“That a Supplementary sum not
exceeding Rs. 1,49,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966
in respect of ‘Ministry of Petro-

*That a Supplementary sum not
leum and Chemicals’ .

exceeaing Rs. 280,000 be granted
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Demanp No. 83—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF PET-
ROLEUM AND CHEMICALS

Mr. Deputy-Speaker: Motion mov-

<d:

“That a Supplementary sum not
exceeding Rs. 94,000 be granted
to the President to defray the
chargeg which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Other Revenue Ex-
penditure of the Ministry of Petro-
leum and Chemicals.” ",

Demanp No. 84—MINISTRY OF REHA-
BILITATION

Mr, Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceeding Rs. 1,30,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Ministry of Rehabi-
litation' ",

DemAND No. 87—GEOLOGICAL SURVEY

Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceeding Rs. 1,39,47,000 be grant-
‘ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Geological Survey'”.

Demanp No, 88—OTtrHER Revenue Ex-
PENDITURE OF THE MINISTRY OF STEEL
AND MiInES

Mr. Deputy-Speaker: Motion mov-

ed:

“That a Supplementary sum not
excecding Rs. 2,11,48,000 pe grant-
ed to the President o defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,

ed:

ed:

ed:

1065-66 6516

in respect of ‘Other Revenue Ex.
penditure of the Ministry of Steel
and Mines' ”.

DeMAND No. 93—LIGHT-HOUSES AND

LiGHT-sHIPS

Mr, Deputy-Speaker: Motion mov-

ed:

“That a Supplementary sum not
exceeding Rs. 30,535,000 be granted
to the President to defray the
charges which will come in course
of payment during the yecar end-
ing the 31st day of March, 1966,
in respect of ‘Light-houses and
light-ships' "',

DemMAND No. 95—MINISTRY or WORKS

AND HousinG

Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceeding Rs. 1,47,000 be granted
to the President to defray the
chargeg which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Ministry of Works
and Housing'”.

DemanDp No. 96—Pusric WORKs
Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
axceeding Rs. 3,11,09,000 be granted
to the President to defray the
chargeg which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Public Works'”.

Demanp No. 100—ATtomic ENERGY

ResEARCH
Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
excceding Rs. 6,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Atomic Energy Re-
search’”.
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[Mr. Deputy-Speaker]
Demanp No. 103—Posts AND Trnx-
GRAPHS—WORKING EXPENSES

Mr. Deputy-Speaker: Motion mov-

ed:

‘“That a Supplementary sum not
exceeding Rs. 2,07,05,000 be grant-
ed to the Preisdent to defray the
chargeg which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Posts and Tele-
graphs—Working Expenses’".
DemAND No. 104—Posts AnNp TriE-
GRAPRS—DIVIDENT TO GENERAL RE-
VENUES AND APPROPRIATIONS TO Rx-
s8ERVE Funps

Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceeding Rs. 1,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Posts and Tele-
graphs—Dividend to General Reve-
nues and Appropriations to Reserve
Funds'".

DeMAND No. 106—DEPARTMENT oOF
PARLIAMENTARY AFFAIRS

Mr. Deputy-Speaker: Motion mov-

ed:

“That a Supplementary sum not
exceeding Rs, 70,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Department of Par-
liamentary Affairs’”.

Demanp No. 107—DEPARTMENT OF
SOCIAL SECURITY

Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceeding Rs. 3,64,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1968,
in respect of ‘Department of So-
cial Security’ .

18, 1968 1965-66 6518

II. Expenditure met from Capital and
Disbursement of Loans ang Advances

Demand No. 114—OtHER CAPITAL OUR™
LAY OF THE MINISTRY OF CIVIL AVIATION

Mr. Deputy-Speaker: Motion mov-
ed:

“That a Supplementary sum not
exceeding Rs. 77,000 be granted
to the President to defray the
chargeg which will come in course
of payment during the year end-
ing the 31st day of March, 19¢
in respect of ‘Other Capital Out-
lay of the Ministry of Civil Avia-
tion' ”.

DemAND No. 115—CAPITAL OUTLAY OF
THE MIN1sTRY OF COMMERCE

Mr. Deputy-Speaker: Motion mov-
ed:

“That a Supplementary sum not
exceeding Rs. 85,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Caiptal Outlay of the
Ministry of Commerce’”.

DEMAND No. 118—CAPITAL OuTLAY OF
THE MINISTRY OF EDUCATION

Mr. Deputy-Speaker: Motion mow-

“That a Supplementary sum not
exceeding Rs. 1,21,87,000 be grant-
ed to the President to defray the
chargeg which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Capital Outlay of the
Ministry of BEducation’”.

Demanp No. 119—CarrtaL OuTLAY or
THE MINISTRY OF EXTERNAL AFFAIRS

Mr. Deputy-Speaker: Motion mov-
ed:

“That a Supplementary sum not
exceeding Rs. 10.00.000 be granted
to the President to defray the
charges which will come in course
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of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Capital Outlay of the
Ministry of External Affairs'".

1965-66 6520

ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Loans and Advances

Demanp No. 121—CaprraL OuTray on by the Central Government’ ",

Currency AND ComNace

Demanp No.  130—OtuErR CariTAL

Mr. Deputy-Spcaker: Motion mov-
: OvuTrAY or THE MINIsTRY OF Foop AND

That a Supplementary sum pot
exceeding Rs. 6,41,66,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Capital Outlay on
Currency and Coinage’”.

Demanp No. 122—CapiraL OuTray onN
MinTs

Mr. Deputy-Speaker: Motion mov-
ed:

“That a Supplementary sum not
exceeding Rs. 8.13,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Capital Outlay on
Mints’ ",

Demanp No. 124—COMMUTED VALUE OF
PeNsIONS

Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceeding Rs. 64,84,00 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Commuteq value of
Pensions' ”.

DemanD No. 127—LoANS  AND
ADVANCES BY THE CENTRAL
GOVERNMENT

Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceeding Rs. 70,00,00,000 be grant-

ed

AGRICULTURE

Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceeding Rs. 13,00,01,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 3l1st day of March, 1868,
in respect of ‘Other Capital Out-
lay of the Ministry of Food and
Agriculture’ ",

DEMAND No. 131—CAprTAL OUTLAY OF

THE MmisTRY oF HEALTH

Mr. Deputy-Speaker: Motion mov-

ed:

“That a Supplementary sum not
exceeding Rs. 82,59,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1968,
in respect of ‘Capital Outlay of
the Ministry of Health'".

DemManp No. 132—CarrraL OuTLAY OF

THE MiNisTrRy or HoMmr ArrFAms
Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceeding Rs. 25,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Capital Outlay of the
Ministry of Home Affairs’ ™.
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[Mr, Deputy-Speaker]

DemAND No. 134—Carrrar OvuTLay oF of payment during the year end-

THE MINISTRY OF INFORMATION AND ing the 31st day of March, 1966,
BROADCASTING in respect of ‘Capital Outlay of the
Mr. Deputy-Speaker: Motion mov- lcv:lll:,]f."y of Petroleum and Chemi-
D
“That a Supplementary sum not im"&lzgﬁ?:c;r::“ Oug,w or
exceeding Rs. 1,000 be granted AND VINES
to the President to defray the Mr. Deputy-Speaker: Motion mov-
charges which will come in course ed:
of payment during the year end- :
ing the 31st day of March, 1966 That a Supplementary sum not
in respect of ‘Capital Outlay of the exceeding Rs. 1,38,00,000 be grant-
Ministry of Information and ed to the President to defray the
Broadcasing’". charges which will come in course

of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Capital Outlay of the
Ministry of Steel and Mines' .

‘Demanp No. 135—Caprrar OuTLay oN
MuLTI-PURPOSE RIVER SCHEMES

Mr. Deputy-Speaker: Motion mov-

Demanp No. 142—CaprraL OuTLay on

That a Supplementary sum pot Ports
exceeding Rs. 6,61,06,000 be grant- .
ed to the President to defray the ed?\ir, Deputy-Speaker: Motion mov-

chargeg which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Capita] Outlay on
Multi-purpose River Schemes'".

“That a Supplementary sum not
exceeding Rs. 1,51,18,000 pe grant-
ed to the President to defray the
charges which will come in course

DEMAND No. 136—OTHER CAPITAL of payment during the year end-
‘OUTLAY OF THE MINISTRY OF IRRIGATION ing the 31st day of March, 1966,
AND POWER in respect of ‘Capital Outlay on
Ports' .
Mr. Deputy-Speaker: Motion mov-
-ed: Demanp No. 148—Carrtar OuTLay ow
“That a Supplementary sum not Posts AND TELEGRAPHS (Nor w™meET
exceeding Rs. 12.45,000 be granted rrOM REVENUE)

to the President to defray the

charges which will come in course Mr. Deputy-Speaker: Motion mov-

! ed:
of payment during the year end-
ing the 31st day of March, 1866, “That a Supplementary sum not
in respect of ‘Other Capital Outlay exceeding Rs. 1,000 be granted
of the Ministry of Irrigation and to the President to defray the

Power'". charges which will come in course

f payment during the year end-
Drmanp No. 138—Caprrar OvuTray or ©°
THE MINISTRY OF PETROLEUM AND ing the 31st day of March. 1968,

in respect of ‘Capital Outlay on
¢ ¢ Posts and Telegraphs (Not Met
Mr. Deputy-Speaker: Motion mov- from Revenue)'”.

-ed:
Does the hon. Minister want to say

That a Supplementary sum pot anything?

exceeding Rs. 12,77,02,000 be grant-
ed to the President to defray the The Deputy Minister in the Ministry
<charges which will come in course of Finance (Shri L. N. Mishra): I
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would like to make some observations.
The last batch of Supplementary De-
mands for Grants for expenditure of
the Centra] Government (excluding
Railways) for the current year was,
as the House is aware, presented in
the Lok Sabha on the 25th February,
1966. The total amount asked for was
Rs. 335'66 crores as assessed up to the
middle of January, 1966. Ag a result
of information that has since become
available, the additional requirement
under Demand No. 100-Atomic Energy
Research during the current year is
now estimated at only Rs. 6 lakhs
instead of Rs. 26 lakhs shown in the
printed booklet. This is because the
requirement of Rs. 20 lakhs for hous-
ing for the Tata Institute of Funda-
'mental Research which was provided
for under Demand No, 100—Atomic
Energy Research will now be met from
another grant in the Capital section.
As savings are available under the
Grant in the Capita] section, no addi-
tional funds will be required on this
account. The total amount now re-
quired is consequently Rs. 335:46 cro-
res, of which Rs. 9498 crores relate to
Revenue, Rs. 45-48 crores to Capital
and the balance of Rs. 195 crores to
Loans and Advances.

The main items under Revenue are
Rs. 26.27 crores for Defence, Rs. 17.15
crores for transfer of Emergency
Risks Insurance receipts to the res-
pective Fundg and other expenditure
under the Emergency Risks Schemes,
Rs. 16'50 crores on account of dis-
count on Treasury Bills and interest
on Post Office Savings Bank Deposits,
Rs. 6 crores for payment to States for
border security, Rs. 55 crores for
dearness allowances increases, Rs. 5
crores for payment of States’ sghare
of Union Excise Duties and Rs. 4
crores for payments against Tax Cre-
dit Certificates.

Shri Hari Vishnu Kamath (Hosh-
angabad): On a point of order. I am
sure you will agree with me that
when the Deputy Minister is making
an important speech, like this, or ra-
ther, reading out an important speech,
there should be quorum in the House.

2864(Ai) LSD—8.
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Mr. Deputy-Speaker: The hon.
Deputy Minister may resume his
seat for a while. There is no quorum.
The bell is being rung....

Now, there is quorum. Now, Shri
L. N. Mishra may resume his speech.

Shri L. N. Mishra: On the capital
side, provision hag been made for ad-
ditional expenditure for purchase of
fertilisers—Rs. 13  crores; for the
Farakka Barrage Project—Rs. 8.61
crores; and Oil and Natural Gas Com-
mission and Indian Qil Corporation—
Rs. 12.77 crores. Of the requirement
of Rs. 195 crores under Loans, Rs. 125
crores are for States for Plan and
other purposes, of which Rs. 25 crores
are recoverable during the year it-
self and Rs. 70 crores for various
parties including public sector con-
cerns. The total requirement of Rs.
335.46 crores will be set off to the ex-
tent of Rs. 11553 crores on account of
additional receipts , recoveries, ad-
justments, surrenders etc. and the
net outgo from the Consolidated Fund
of India would amount to Rs. 219-83
crores only. The detailed explana-
tions in support of the additional re-
quirements have been given in the
Supplementary Demand Statement;
and I need hardly repeat them here.

Mr. Deputy-Speaker: The time al-
lotted is 2 hours.

Shri 8. M. Banerjee (Kanpur): 1
rise to a point of order, under rule
376(2) which says:

“A point of order may be raised
in relation to the business before
the House at the moment”.

1 would invite your attention to De-
mand No. 140—Capital Outlay of the
Ministry bf Stee] and Mines. Now a
supplementary grant of Rs. 138 lakhs
is sought for invesment in the Hin-
dustan Zinc Private Ltd. which in-
volves g new service. As mentioned
in the explanatory statement, the
Metal Corporation of India was ac-
quired by Government by passing an
ordinance. The whole matiter was
very controversial and it was objected
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to by all sections of the House, by all
Members of this House, on  the
ground that the Metal Corporation of
India (Acquisition of Undertaking)
Ordinance was not necessary. When
the Bil] to replace the Ordinance was
brought forward here, all Members,
whether belonging to thig side or the
other, objected to it, including Shri
Arun Guha. Our contention was that
this taking over by Government of a
particular corporation which was re-
commended to be given a loan of Rs.
4 crores by the Planning Commis-
sion was not with good intentions.
One of the biggest industrialists ‘of
this country, Shri Birla, wanted to get
into this Corporation, but the Metal
Corporation did not want to include
him. Hence Government wanted to
come to his help and took it over.

Despite our objections, the Corpo-
ration was taken over by Govern-
ment. Now I feel that this Demand
No. 140 cannot be discussed in this
House. The House has every right to
discuss the other Demands, but it

cannot discuss Demand No. 140. 1
would invite your attention to a
judgment delivered by a Division

Bench of the Circuit Bench of the
Punjab High Court comprising Kapur
J. and Dulat J. on the 13th. In their
Judgement, they held the Metal Cor-
poration Act invalid, I have got with
me a copy of the Judgement. If the
Act has been held invalid, I do not
now how this Demand can be discus-
sed in this House.

I am aware that they had some
provision for the workers who are
working there, Nearly 4.000 workers
are there. But discussion of this De-
mand now will be illegal. Here we
are asked to vote a demand which
should not normally exist in the
grant. My contention is—I am glad
the hon. Minister of Mines and Met-
als is here now—that when an Act
has been declared invalid by a High
Court, when a stay order has not
been obtained. when Government
have not gone in appeal to the Sup-
reme Court for an injunction and
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when no other Bill has been brought
forward to revalidate the Act, it is
beyond the competence of this
House to proceed with a discussion
on the Demand in question. T would
request your ruling on the point.

The Minister of Mines and Metals
(Shri S. K. Dey): An application
for a stay order was made to the
High Court and an interim stay
order has been granted upto the
24th, when it will be considered
again. We have also sought leave of
the High Court for making an ap-
peal to the Supreme Court.

If I may say <o, it is
auestion of the taking
the Corporation  that
contested nor the purpose for which
it has been taken over; the
dispute is over the quantum of com-
pensation.

Shri S. M. Banerjee: I have got a
copy of the judgment with me.

not the
over of
has been

Mr. Deputy-Speaker: Stay order has
been granted. Let him not contest
that,

Shri S. M. Banerjee;: Now, speaking
on these Demands, I would confine my
remarks to Demands Nos. 14, 25 and
140 . . . .

Shri Priya Gupta (Katihar):
about cut motions?

What

oft 7y femd (A7) : #7T sy
T I & | T A MEET FAGTF JiA
& 398 At ¥ O F geATy f7Y MU
&, @ SART Ao T FY AT F4 X
Ty ?
Mr, Deputy-Speaker: Hon. Mem-
bers who wish  to move cut motions

may pass on sheir slips to the Table
within about 10 minutes.

Shri S. M. Banerjee: What is the
total time allotted for this?

Mr. Deputy-Speaker; 5—7 minutes

each,
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Shri §. M. Banerjee: That is hara-
ly adequate, You can increase the
time by half an hour. This is as good
as a general budget.

Mr. Deputy-Speaker:
heavy agenda before us.

Shri S. M. Banerjee:
have 15 minutes, what
speaking?

Mr. Deputy-Speaker:
will be shut out.

We have a

If we cannot
is the use of

Then others

Shri §. M. Banerjee: I would earn-

estly request you to show some
latitude.

Mr. Deputy-Speaker: All right—
about 10 minutes.

Shri 8. M. Banerjee: As I said, 1

will confine myself to some of the
Demands only. Demand No. 14 s
among other things, on account of
additional expenditure on account of
payment of arrears of Government
contribution in respect of certain cate-
gories of workers subscribing to the
Indian Ordnance Factories’ Work-
men’s Provident Fund. The payment
under this fund even after retire-
ment or even after a person dies
takes a long time. So I plead
with Government and the Finance
Minister to kindly see that some
method is evolved by which the pro-
vident fund is paid at least within
three months of retirement or within
thrce months of a man’s death. 1
know that more than a lakh of
workers in these ordnance factories
were given the option to remain under
the provident fund scheme or come
under the pension scheme. It was not
properly explained to them, with the
result that now they find the pen-
sionarv benefit is much more. So, I
would request that they should be
given another option that an oppor-
tunity should be given to them again
to exercise their option.

Coming to Demand No. 25 Com-
pany Law, it has been stated here:

“Creation with  effect from
different dates during the cur-
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rent year of the following posts
in the erstwhile Departments of
Company Affairs and flInsurance
and of Revenu for implementing
the provisions of the Companies
Amendment Act, 1965 which
were enacted for the purpose
of exercising a check on mal-
practices, misfeasance and other
fraudulent methods adopted by
some companies, and for exa-
mining the working of the Cus-
toms Department.”
It is a welcome feature. You know
that this company law affair has
been transferred from the Ministry
of Finance to the law Ministry. I
do not want to say anything about

that. It is their business. But 1
want effective functioning, of the
Company Law Department. I  had

read out just now Question No. 415
of 8th March, 1966. A question was
put whether Government has taken
steps or whether they have taken
any flnal decision regarding the abo-
lition of the managing agency sys-
tem. I know the whole question has
been referred to a Commission
headed by Mr. Patel. What reply
did we get? It was said that prac-
tically all these managing agencies’
terms were coming to an end on 3Ist
December, 1965. The question arose
whether the terms should be renew-
ed beyond that date. By a notifica-
tion it was said that normally it
should not go beyond 31st March,
1967, but the Law Minister has ex-
pressed his helplessness. What we
find from the statement which was
laid on the Table of the House in
reply to Starred Question No, 415 of
8th March, 1966 is that the term of
nearly 35 managing agents was re-
newed not only for one year or six
months, but, without caring in the
least for the notification that it
should not go normally beyond 31st
March, 1987, it was renewed for five
years and ten years. Why I want to
raise this question is that for Messrs.
Parry & Co., and others, it was re-
newed for ten vears. So, I want an
answer from the Finance Minister
whether it is a fact that in the me-
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morandum against the ex-Finance
Minister submitted by some Mem-
bers of Parliament to the President,
this was one of the charges against
him that he rencwed the managing
agency system, without least caring
for the instructions in the depart-
ment, for five years, six years and
so on. And from the statement it
will be quite clear that he took this
action after March or May, 1965,
knowing full well that some me-
morandum was being drafted against
him, and after the submission of the
memorandum in September, most
probably in August or September
1965, he thought it proper before
resigning or before quitting  this
Government, to extend the period of
managing agency of nearly 35 mana-
ging agencies for flve years or more.
This requires a thorough investiga-
tion. When we said in this House
that we demanded that the charges
in the memorandum submitted
against Mr. T. T. Krishnamachard
ex-Finance Minister, deserved a
thorough probe, we were told that
no probe was necessary. And Mr. T.
T. Krishnamachari goes round the
country and tells the press people
that because there was some hand
of big business, some of the Mem-
bers submitted this memorandum. I
would demand a reply from the Fi-
nance Minister and Law Minister as
to how these managing agencies
could be renewed beyond the period
of 31st March, 1967. Why for five
years and ten years?

This Is a question of corruption,
and deep-rooted corruption which
can only be unearthed by appoint-
ing a Commission. That is why I
stil plead that there should be a
commission appointed to go through
all charges against Mr. T. T. Krish-
namachari, including extending the
life of the managing agents for five
years or ten years.

Tht Minister of State in the Minis-
try of Finance (Shri B. R, Bhagat):
We have not asked for any money for
that,
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Shri S. M. Banerjee: No, no.
Kindly read it. Don't try to shield.
It says:

“Creation with effect from diff-
erent dates during the current
year of the following posts....”

It is in page 14.

Shri B. R. Bhagat: This is com-
pany law, not for managing agents.

Shri 8. M. Banerjee:
Law Administration.

Company

Shri B. R. Bhagat: That is what
1 am saying. This is about the func-
tioning of company law. But un-
less we ask for any specific demand
for managing agency, he cannot raise
it and he is raising a policy issue.

Shri S. M. Banerjee: This is too
much.
Shri B. R. Bhagat: Government

have asked for some posts in Com-
pany Law.

Shri S. M. Banerjee: They want
money for Company Law, and the
duty of Company Law is to see that
the companies function properly, it
should investigate and so on.

Shri B. R, Bhagat: That can not
be raised.

Shri S. M. Banerjee: I am only
speaking on the Company Law Ad-
ministration.

Mr. Deputy-Speaker: It is eall
right. You have said whkat you
wanted to say.

Shri S. M. Banerjee: I want that

there should be a commission to go
into the various charges against
Mr. T. T. Krishnamachari, why these
Managing Agencies were renewed
beyond 31st March. 1967.

Demand No. 51 . under Ministry
of Home Affairs. I would invite
your kind attention to page 44:
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“Increase expenditure under
travelling allowance due to more
tours undertaken by non-official
members of varioug sub-commit-
tees working under the Depart-
ment of Administrative Re-
forms as well as for payment
of Dearness Allowance..”.

When we talk of administrative re-
forms, there is a commission appoin-
ted under the chairmanship of
Shri Morarji Desai called the Ad-
ministrative Reforms Commission. I
raised this question the other day
that when this Commission isg con-
sidering all aspects as to how
the administrative work can be
streamlined, what reforms there can

be in the administration, how effi-
ciency, can be increased and so
on..

Mr. Deputy-Speaker: This is for
1966.

Shri S. M. Banerjee: Yes, but the
retrenchment issue ig also coming
from 1964.

Mr. Deputy-Speaker: It iz about

past expenditure.

Shri S. M. Banerjee: You have ap-
pointed a commission now. What 1
am saying is that under a different
scheme, the Ministry of Home Af-
fairs appointed a particular com-
mittee to go into this entire ques-
tion, previous to this commission.

Mr. Deputy-Speaker: It is for that
that they want this money.

Shri S. M. Banerjee: Kindly hear
me. They appointed a commitlee to
consider how there could be increase
in efficiency and also how red-tapism
could be avoided, This scheme was
known as the officer-oriented scheme,
and under that scheme they are sug-
gesting retrenchment or transfer or
declaration of surplug to the tune of
10,000 employees. Ten thousand em-
ployeeg including LDCs, UDCs, sec-
tion officers, section assistants and
assistants, are going to be retrenched,
or they have to accept voluntary
retirtment. The other day the Deputy
Home Minister, Shri Shukla, in his
reply said that there was no possi-
bility of retrenchment, that they
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would be given alternative jobs, but
I have in my possession information

that on 15th March, 1866, after
that assurance, a letter hag been
issued marked “Immediate” to all

ministries asking the men to retire
voluntarily. Young men who can
serve for another ten or 15 years
have been asked to retire volun-
tarily. They say it is voluntary
retirement, they have been asked to
retire voluntarily. That is why I re-
quest that this officer-oriented scheme
should not be implemented, and the
whole case should be referred to the
Administrative Reforms Commission.
I, thercfore, plecad that thig will be
most unfair, that this retrenchment, if
it is carried out, will result in mass
agitation not only in Delhi but in other
places.

14 hrs.

Lastly, a word about the Metal
Corporation of India. The hon.
Minister said that a stay order had
been obtained, I have nothing against
that. The choice before the Gove-
rnment is either they pay a com-
pensation of Rs. 25 crores or they
allow this company to function.
I am all for taking it over; I want the
'melal corporation and ulso aluminium
corporation to be taken over by the
government: I am gn ardent supporter
of nationalisation and public sector.
But the point is whether the govern-
ment has done it with good intentions.
What has been done? Mr. Birla want-
ed to be associated with the metal
corporation, The managing director
A. C. Datta and others did not want
Mr. Birla to come. But because of
Mr. Birla's influence with the govern-
ment, he got an ordinance passed,
when actually this session was going
to meet after eight days. This matter
deserves reconsideration and re-
thinking. 1 would request the hon.
Minister who is in charge of the
metal and mines department to re-
consider the whole matter.

sdaf g M (FA7THLT) -
IMTEYA WEIRT, WA AT AAELT TAE
3, vau faw @ fafasft gz o=
# =y wox Arere AT § 1 A Q-
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[sitwey gwar i)
a mrgzrq qefufaeg fra afeey, gfam
o et & A H 4

fager fadi & Y gaqAE Aw ¥
gt & T Sorra #§ gF, g feely H Y,
Iaw fo@ yw AW FY g A
7 gAY faear § o arar grw fafaeex
e ¥ & wd FAT Al §, AR
A 97 ITHT qga W QIR §A
& ara WY & grow ¥ qE FoA7 TG
g, & = ag st fafady it qr
B 7E 7@ T A 97 B v fafreex
ﬂil‘TQ’ﬂTﬁTfQ’&l

frex fami & gw AWt 3 Zav fE
fareht & o faurfegl w1 giawe faan
T, T AT {E A | T R
wra g1 T @ 5 W o semraRgsT
AT FT g€ Y & qT wiarear
fray & 1 gferm 1 gEeT T TN
¢ o fanfegl & faars sriaEy =&
§ | FTUT FT AT AT & AV AL-
T W AL A AT AT B RIS §
H A qFAT FIAT §, IA* faars
EH AN FTGATEY TG B |

¥ a% wew § " FET AT §
f forq fam faeeht & ag qeae @ @
Y, forq faw @ & AT T S <Y
@, v agt "N ¥, g fed m
frfree agt o< Al &, & wow fedt
i fafaees & wgam Tt § fF Famx
g f & &gt 1 o, At e 7
A FEAT 91, AFFAT T R AT qgax
qr, & ®% A ®H fawont F For WA
fEwaT g7 T FFI § | WL I T
o qET O AT gfem & WIR oy,
I Favare fear s gfem atae
113 gfere # w) aE 97  F @F wEw
A o wAT I g e g w1 St
F AT FI|™T T IFTE F g T
goT 2 1 gt g & g g e
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ad 7 gHEE ay & fo gt fEest
X FaT Fgdl § 6 ferdy fafree aw
agr Ty, AT HY FrdATEY T #V |

¥ A agd g, gm fafwex
qieg A, fr e Frowgrrar | ww
W 7Y s &, frgema ¥ T I
¥ FYq 7Y oA § fF 3w A feaw
* 918 $19 & | I IR A qg WA
fmwa & fragge s aFa g
¥ Fgar wrgdt § g fafaeex AT @,
oL AGY S § Y F q@aArdr g 1 e
Hq% SIRT AR A &, 7 a¢ et
qTEd g &Y AgY | a8 fewmaea uiz-
fral &7 sEaEY € 1 TEET WIT B
@ AT @ 1 99T & A6 fafawy
IR IR TR R EfFdama & o o=
IAGY FLIET §, FH FeF & 5 7o
T o UF o FXAM@T & | fEoeY A, gARR
uzT ¥, g fafaeex dga I I”
FAEFag FATR FTRE

¥ w9 qetgq o, ¥ AN
7 fagee) & & @7 7€, i gwad
Y fifes qard 1%, 7yt 7 gF W afemw
T wTEH! J1 AEY qFar 97, TF AL
M ImaTy | fFmagd s
A1 grefadt & Waedw F<7 gg o9
&Y | IEA TFH T A FW FT AW
wgY 9, 3EiA ¥ a1 f5 gw gwA
Tz af)l 7, 9 q@ & A%y fawn
st faar war | F@T gE AW wT
Fmg ? & qoAr wEd g fF
e FT ¥ g @, IS A
GATE g& FT FATS WY T AT GOy
& F1 gavd w17, W FE T I
A FETEA AT, HA FART AT
was ¥ 6% I8 gadl area 9

w7 919 fawifgdi ¥ fgars F1d-
AR FT q1 TSRS & fgaTw FEAG
&% | & ¥ el A qoAr A g, q@
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Wt § 6 eard fafrgl a1 War
7 SwTadl F X A aqa &1 I Ape
| AR §, AT IER qIAQ §, AT
A T §, 7T fgeg W qaewT w7
foRaTE E1aT § 1 g7 9 T § | g IqS
TR F FW A FEAT IZA &, AHF
gaeY wura grar @ fF ogAR amA &
qrfeFEaTe aTer KT A BT | fgrgear
1 qg &0 T g 91w | afew A
AT 71 qar ALY, wvor el a¢
EAAT gAT &, AT BN TH AW F WY
AT AEATET &7 T@r Ag) L a&y
& T aE WY gFHa gT FYAN ATAF
g & 1 w1 aFar § s g9 smra
g oY |7 wgawwEl F e
gz guadt g, §5 JaEd g faa
ant faq fergeama & ZaT a9 7 &,
% 2 f5 919 37 s # gHwa Tl
2 ST q R w1 AT oY fe¥
/9 gAY FEAT §, I§ I F
gBAa & A1 3fAar ¥ A gaATA F
g 5 gat 2 & wd am, T fieg
&Y, wawam &, faw &, farf &, T8
oY o FraT &1, FAT JTAT Y, WEISL
AT &Y, qT A qUAL & AfawT § o
afsT gad qravE Wt 2 ¥ qA T
FT AW IFA q2A & 1

gaR gt & gATT T g fafa-
T HY AT § AT 9 757 § Fg 90
£ | 8RR g T AHaA -7 T
fad o & g W@ g 5 a3 foa
I & f@ars s £ 2, 39 w19
a0 gaadl g8 wgA ¥ 9 2 v I
AT HA g FIAT ATREY 4T, 9T gH
IaHT F14) e Y § 1 gw I wy
O AR @A § A7 A qIA T
W QT FUT | AR TG T qHAT
g & felt W wgER ¥ &, IR
gfga & & fedr fafaet & g,
wRg ¥ yFaT T a9 969, qrafae
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Tt & W T w7 W, s
et & Arax gt 97 %, fro wao
dYo & FraT At a7 gHA, AfHT WRo
THo Gdo & AFAX a9 g% &, MWifF
gy fafregt eamdh @ fo ag ow
FEATH AT & | 5% qoad § s
TE TF Tod<d AARANA § | qqfed
ag faardY smmal & T wwEr @
"o THo THo & IEAT &Y g I
%9 ¥reg ¥ qarfeal qwr w4 1€ 3,
&2 Y IR faeger o § 1| I
T #t TR0 o §, 74T
feqral ¥ 73 Tt 9% QX o7 faaly
gte. ..

ot a¥ (WTTTA) : N g T A
g A far sgram

e gl | @ ITEH AW
£, €z Y Afwfaae wa §, e Y
HFNTT o §, @ & OF Qe
X & % §¢ faardl & qoat  f5
qg UHIHea< ArfAdnT § ar faar
IAET &1

Jq $1E INTAT €1 g7 ¥ -
Ao T § A A gary fafaegy &
3 FT 9} fa¥ ovr 3§ awET w
T AT AT §, a1 K 98 waw
Fud s AN g fFag A s
Iq fafa=t & agawa &1 99, af
Zfam A< AT qgi w43 &, WM gw
fafaees argw &) fagmee 53 &)

fadt e e< g, K wg § AT &
o 3T T § W wd It o
@ 39 & I g fafreecaga &
w3 FAT gAY § WA A ag A
*% fr foelt & wrdang) cofay gt
FQ 5 wiaar sarer 9 farg @@,
o gm fafrex agm ag § fe
JAar ¥ wfaai &1 @@ fad T oeyd
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& SART Fewr & Y AT, IR A 59
fad aft owey & sarar sifar gF
gt A A 75 7 faer F AR A
Ffeemrs T T gl |

zafad & grear Fr I g 5
AT 73y ufzaz a7 faare w3 1 & g
usfafagfea wifeeq w&Y g, s faw-
fgat &1 fasrd, araq & fqars srd-
et w3, AfwT ot swrad qEr S
&1 a9 FIGY §, I8 fgars F1damE
%%, 1@ a%F B IF5Y |, IT_LGW
FY 05T F—a 70 &Y, a1 fedr I
ITFH T IHE F, Afw A T q9 FATH
T § 3% fgars FEawy 7 3,
ag fegeam & ot & ara feew s
adi g

Shri Daji (Indore): Sir, I will
confine myself to only one or two
points as the time will not permit me
to cover all the demands in this sup-
plementary budget. The first point
is that the supplementary demands
for grants include a demand for ad-
dilional payment required for the
privy purses of the erstwhile maha-
rajahs. Coming in the background
of the general budget for this year.
which has found it necessary even to
levy additional tax on sugar and other
necessities of life. when the State
budgets are forced to tax even
foodgrains in this year of scarcity, I
do not see any justification whatso-
ever for giving additional fodde- to
these white elephants. Today the
erstwhile maharajahs absolutely serve
no useful purpose, and what is more,
they are using these grants to enter
politics in a big way and provoke
and perpetuate the worst elements
of reactionary philosophies in this
country. They do not believe in de-
mocracy, But this strange democracy
like Hitler's democracy, or rather,
the pre-Hitler democracy which paved

the way for Hitler coming into power,

this so-called Congress democracy, is
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feeding these very reactionary ele-
ments out of the taxes collected from
the toil of the people; feeding these
white elephant and enabling them
to preach and practise the worst 1
actionary politics in this country.

An, hon. Member:
do? (Interruption).

What can they

Shri Daji: They can act as coolies
or they can join the Congress una
sell permits or licences. I do not care
how they live. While there are
thousands of people who are un-
employed, when we are unable 1o
feed the unemployed, why shouwa
we make a fetish of something which
was agreed to some 18 years ago?
Whatever other things had been
done 18 years ago, today, it does noi
stand to reason that the privy purses
should be continued. No. longer
should the privy purses continue,
but they have again and again raised
this issue, 1 am confident that if
this Government is prepared to take
a tree vote of this House, this thing

will not be supported. Even most
of the old Congressmen, not the
new, the post-1947 recruits—not

they—but the pre-1947 Congressmen
who have any inkling of the Statc
People’s movement or who have
known how we, the young lads then,
who were connected with the
Congress braved the lathies gnd bul-
lets of these maharajahs, know how
these mahcrajahs lived. We knew
that these maharajahs were being
vaid thousands of rupees of privy
purses, ior doing what,—they no
longer live in the State capitals. Mv
naharajan for instance lives in

Bombay, squandering money in the
race course.

An. hon, Member: Maharani.
(Interruption).

Shri Daji: I meant the State from
which T zome. 1 thought the simple
Erglish was understood. So, ths
4cmand, (cmirg as an additional de-
mand for grants, is unconscionable,
and I think the Government should
take imm:ciate steps to stop it.
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Mr. Deputy-Speaker: It is not ad-
ditional.

Shri Daji: Now, I come to the next
point, Some officers are required to
run the company law administration,
because the company law amendment
has given wider powers to check mal-
practices in company administration.
But, Sir, the record of the company
law administration is far from satis-
factory. The company law administra-
tion is only trying to tinker with the
problem; the company law is not dras-
tic enough; but whatever powers
existed in the company law, I know
that they are not sufficiently exercised,
and a Wholesale, organised, large-
scale misappropriation is going ahead.
I wish to inform the House through
you—the Social Security Department
also has a claim under these supple-
mentary grants—that the amount of
provident fund misappropriateq by
various companies in India amounts to
Rs. 40 crores, that is, Rs. 40 crores of
workers’ money deducted by the em-
ployers by the various companies
which ought to have been deposited
with the Government, have been mis-
appropriated by these companies, and
yet I am yet to hear of a single penal
action being taken against the com-
panies which misappropriate. Not
only that. Most of the closures, parti-
cularly the closures of the textile
mills, whether in Bombay or Maha-
rashtra as a whole or in Madhya Pra-
desh or any other part of the country,
are the result not of a genuine crisis
that the industry faces but a manufac-
tured crisis resulting from continuous
misappropriation of company accounts
and company funds by a group of ma-
naging companies. And the company
law administration has been unable to
check it. It is all left to the share-
holders who may be in a minority and
they may not be able to function well,
and there may be hundreds of thou-
sands of reasons like this, but the com-
pany law administration has been
unable to put a stop to this growing
practice of misdeeds and misappro-
priation which is now resulting not
only in loss in coa] production but in
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unemployment of thousands of wor-
kers. Therefore, this department
should mend its ways before it can
deserve any consideration from Par-
liament by way of an additional
grant.

Shri Bhagat: Provident fund comes
under the Labour Ministry not under
company law.

Shri Daji: The department of So-
cial Security is also connected with it
Apart from misappropriating provi-
dent funds, there are examples of mis-
management. The Hind Group, the
Swadeshi Mills, Rajnandgaon Mill,
Maharashtra Mill, Muir Mill, Kanpur—
these are the companies where the
company law administration did not
act in time. The company law admi-
nistration wakes up like Rip Van Win-
kle; when the horses have belted
away, they start locking the stables;
it always happens like that. The same
is the case with the Home Ministry.
This Government stands self-condem-
ned when this Government could not
prevent the burning to death of three
veteran Congressmen in broad day-
light in a city of an important State
of our country. How can the ordl-
nary citizen hope for any protection?
This is an absolutely corrupt, ineffi-
cient, ineffective government, because
the persons in authority in Punjab did
not want Punjabi Suba; they have
manufactured this so-called upheaval;
they are flaming it and fanning it to
the extent that when three veteran
Congressmen, one of whom was the
colleague of Bhagat Singh, were burnt
to death, I want to ask for your ex-
planation. What was your police do-
ing at that time?—the ever-present
police which even follows me to the
hotel and sites outside? What was the
police doing at that time, when an
entire procession went and surround-
ed the shop and locked these three
peop'e in and burnt them? Where
had they gone? Were they wearing
bangles? All this has been done, T
dare say, with the full connivance and
knowledge of the Punjab Government
which has been thoroughly and con-
sistently against Punjabi Suba. Now
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the Punjabi Suba is coming and we
hope it will be honestly and really
implemented. But this Government
which stood against Punjabi Suba
stands discredited; its hands are be-
smirched by this bloody rioting, and
its connivance in the bloody rioting,
and therefore, it should be promptly
removed, to gain the confidence of the
people of Punjab and of the country-
men of India as a whole.

(General),

Then, I come to my third point; the
Ministry of Steel, and the Department
of Mines a'so want certain things. I
have no time to go into all those
things, but let me say just a few
words about bonus. This sovereign
Parliament passed an Act called the
Bonus Act, and employer after emp-
loyer is openly violating the Bonus
Act by not making the payment be-
fore the due date, and the Ministry is
feeiing helpless. Is this the way we
inspire confidence among the working
classes or among the people in gene-
ral, about the laws that the Govern-
ment make? If once by chance you
want to pass a law in favour of the
employees, even that law is being
sabotaged by the employers, giving
rise to indusirial unrest and strikes
and hunger-strikes. There are many
other consequences which follow, be-
cause this Government is unable to
enforce the Bonus Act passed by the
savereign Parliament.

We have been told today—it was
retracted and I do not know whether
Shri Jagjivan Ram was right to-day
or he was right last week—that in
view of the payment of bonus the
mineowners are demanding an addi-
tional Rs. 4 per ton. The total bonus
payment will not equal or is not more
than a percentage of the increase at
Rs. 4 per ton!

Then, I turn to one important de-
mand and that is about the loan to the
States. Much has been spoken in this
House and will be spoken hereafter
about the growing budgetary indisci-
pline of the States. It is true; there
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have been overdrawals. But in this
context, I wish the Finance Minister
to make a distinction between State
and State. There are States which
have a backward economy and large
responsibilities. Even the third Fi-
nance Commission has not been able
to do justice to them. Because of the
added responsibilities that the back-
ward State face, they require an addi-
tional amount by way of grants from
the Centre. It is 3 question of policy,
viz do you want to perpetuate the
backwardness of certain States for
ever or help them to catch up with the
advanced States and become equal
partners in this Republic of India. The
backward States like MP, Rajasthan
and Kerala should be given adequate
help. All the members from Madhya
Pradesh—Congress as well as others—
have submitted a special memoran-
dum to the Finance Minister only a
few days ago. I submit that the whole
question of State assistance should be
reviewed with this background that
the backward States should be helped
to be able to catch up with the for-
ward States and live jointly in the
fraternity of well-developed States in
India.|

Mr. Deputy-Speaker: Hon. Members
may now move the cut motions, sub-
ject to their being otherwise ad-
missible.

Shri Madhu Limaye: I beg to move:

(i) “That the demand for g sup-
plementary grant of a sum not
exceeding Rs. 25,00,000 in respect
of taxes on income including cor-
poration tax, etc. be reduced by
Rs. 100.”

[Ineffective drive against unaccount-
ed money, foreign exchange viela-
tions and tax evasion (2)].

(ii) “That the demand for a sup-
plementary grant of a sum not ex-
ceeding Rs. 44,00,000 in respect of
Ministry of Home Affairs be re-
duced by Rs. 100.”
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[Policy underlying the Intelligence
Agencies’ andg Home Ministry’s in-
eptitute in dealing with the problem
of corruption in high places (8)]

Shri Bade: I beg to move:

(i) “That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 1,39,000 in respect
of other revenue expenditure of
the Ministry of Civil Aviation be
reduced by Rs. 100.”

[Recent air crashes (6)]

(ii) “That the demand for a
supplementary grant of a sum
not exceeding Rs. 1,000 in respect
of other revenue expenditure of
the Ministry of Commerce be re-
duced by Rs. 100.”

[Manner in which tea estates
purchased (7)]

(iii) “That the demand for a sup-
plementary grant of a sum not ex-
ceeding Rs. 90,68,000 in respect of
other revenue expenditure of the
Ministry of Education be reduced
by Rs. 100.”

[Undesirability of foreign advisers
(8)].

are

(iv) “That the demand for a
supplementary grant of a sum not
exceeding Rs. 11,40,000 in respect
of forest be reduced by Rs. 100.”

[Need for concentration of opium
cultivation in Madhya Pradesh
only, (9)).

(v) “That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 11,80,000 in respect
of forest be reduced by Rs. 100.

[Undesirability of bringing foreigners
in India for Logging Training Cen-
tres. (10)].

(vi) “That the demand for a
supplementary grant of a sum not
exceeding Rs. 86,000 in respect of
privy purses and allowances of
Indian Rulers be reduced by Rs.
100.”

[Dscontentment o7 erstwhile Indore
State and members of Holkar family
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for disregarding the sentiments re-
garding inheritance. (11)].

(vii) “That the demand for a
supplementary grant of a sum not
excecding Rs. 1,000 in respect
of capital outlay of the Ministry
of Information and Broadcasting
be reduced by Rs. 100.”

[Indifferent attitude of the Ministry
towards Hindi. (12)].

Shri Muthiah (Tirunelveli); Mr.
Deputy-Speaker, Sir, | rise to support
the supp.ementary demands for grants
for 1965-66. While doing so, ] want
to make a few observations on some
of the demands. Firstly, I take up
Demand No. 12, which is for Rs. 2-48
crores for the navy. it covers pay and
allowances of the navy and of civilians
and provides for more naval officers
and sailors. In this connection, I like
to point out that the Indian navy re-
quires to be very much strengthened.
It is not strong enough. We have a
very long coastline on the west and
the east, extending for thousands of
miles. We had bitter experience of
Pakistani naval attacks on Dwarka
and Cochin during the recent Indo-
Pakistani conflict. We should have
more warships, destroyers, torpedoes,
aircraft-carriers and anti-submarine
craft. We have no submarine at all,
while China has 30 submarines, Indo-
nesia has 6 and Pakistan has one. We
should at any cost purchase one sub-
marine at least without any delay.
Nothing is known about the result of
our talks with the Soviet Government
regarding the purchase of submarines.

I come to Demand No. 60 concern-
ing Andaman and Nicobar islands.
The demand is for Rs. 10 lakhs for
payment of increased DA to the la-
bourers there. The labourers in these
islands should be given all facilities
to lead a contented and decent life.
Their standard of life should be rais-

ed.

The Andaman and Nicobar islands
should be well developed. The refu-
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gees from Pakistan and the repatriates
from Burma and Ceylon should be
settled there. The Nicobar islands are
not sufficiently developed. They are
thinly populated. The standard of life
of the people there requires much
improvement. The southernmost is-
lands in the Nicobar group should be
particularly developed in respect of
communications and transport and the
basic needs of life, and more people
should be settled there than at pre-
sent, in view of a possible peril from
Indonesia at some future date. The
islands are very important, strategi-
cally, from the point of view of India’s
defence. They form the outer wall of
Indian defence.

On 14th January, 1966 the Captain
of the Ship “The State of Madras”
told me, when I was on board the
ship going to Singapore, that he saw
one day a number of Indonesians land-
ing on one of the southern-most is-
lands of the Nicobar group and that
he saw several times Indonesian boats
coming very near our islands. He also
told me that this was reported to the
Government. [ request the govern-
ment to be very vigilant and take pro-
per steps, so that the islands can be
well protected from possible danger.

I then come to Demand No. 63,
which is for a token grant of Rs. 1,000
Tor the setting up of the Administra-
tive Reforms Commission. The Com-
mission has been set up to consider
measures for ensuring the highest
standards of efficiency and integrity in
the public services and for making
the pub'ic servants fit instruments for
ichieving the social and economic ob-
Jectives of our government and for
making public servants responsive to
the people. The Commission has to
consider Central-State relationships,
Central administration, State admi-
nistration, district administration and
the redress of people’s grievances. It
should find out methods to eliminate
the present red-tapism and undue
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delay and corruption in the adminis-
tration. It has to suggest a machinery
to hear and redress people’s grievan-
ces at the Central level, State level
and district level.

I come to Demands Nos. 72 and 74
concerning Irrigation and Power. The
first demand is for Rs. 2-80 lakhs for
increased allowances for the Central
Government employees in the Irriga-
tion and Power Ministry and for pro-
viding air-conditioning facilities in
the new accommodation allotted to
this ministry. The second demand for
Rs. 93 lakhs is for the Trisuli Hydel
Project in Nepal. I find no reference
in this demand to the proposed 250
MW thermal plant at Tuticorin to be
set up in the fourth plan, about which
questions were asked in Parliament.
The Chief Minister and the Minister
of Electricity of the Madras Govern-
ment are expressing their deep regret
over the Central Government’s delay
in giving approval to the plant. The
Madras Government is most earnest
about putting up this plant at Tuti-
corin in the fourth plan in view of the
State’s serious shortage of electric
power for its numerous industries and
the frequent failures of the hydel pro-
jects because of the failure of rains.

1 come to Demand No. 83 concern-
ing Petroleum and Chemicals. The
demand is for Rs. 84,000 for the pay-
ment of French experts of the French
Petroleum Institute to advise and
assist the Central Government on the
planning of oil refineries and petro-
chemical industries in the country.

In this context, I like to point out
that a fertiliser plant is essential for
Tuticorin to cater to the needs of the
southern districts of Madrag State,
which are predominantly agricultural
areas and which require a good deal
of fertilisers for the millions of far-
mers there. A licence was issued to
Messrs Kothari and Sons about five
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years ago to start a fertiliser factory
at Tuticorin, but to the terrible dis-
appointment of the people of Tuticorin
and Tirunelveli and Madras State,
they surrendered the licence to the
Government some months ago. In
view of this, the Central Government
should take immediate steps to esta-
blish a fertiliser plant in the public
sector at Tuticorin in the fourth plan.

I come to Demands Nos. 4 and 114
concerning the Ministry of Civil Avia-
tion. The first demand is for Rs. 1-39
lakhs and the second demand for Rs.
717,000 The first concerns civil de-
fence and the second concerns equip-
ment under TCA programme. While
supporting the demands, ] appeal to
the Government to establish an aero-
drome near Tuticorin, between Tuti-
corin and Vallanad near the Palayam-,
kottai-Tuticorin Road, in view of the
Tuticorin port becoming a major har-
bour and the hinterland developing
fast into an industrial area.

I come to Demand No. 142 which
concerns port development. The de-
mand is for Rs, 1.51 crores. In this
connection, I wish to point out that
sufficient funds were not allotted for
the year. 1965-66 for the Tuticorin
harbour project. Because of want of
funds, the construction of the two
breakwaters has been practically sus-
pended. The harbour authorities are
feeling very much disappointed and
frustrated. The people of Madras
State are also disappeinted at this. I
have talked several times with the
Chief Engineer and other engineers of
the harbour project. I have talked tp
many prominent leaders of Tuticorin.
They feel that something should be
immediately done, and additional
funds should be immediately allotted
for the Tuticorin project, so that the
construction of the two breakwaters
may be continued without break, and
the whole work may be expedited.
The Central Government should also
call for tenders without delay, so
that the construction may go ahead

Shri Krishanpal Singh (Jalesar):
Bir, I had no intention to speak dur-
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ing this debate, but certain remarks
made by my neighbour, Mr. Daji, have
compelled me to say a few words.
Not because I have any direct connec-
tion with any princely house. I my-
self had been, in the past, a critic of
the princes, but I think as Mr. Daji
grows a little older and grows a few
grey hair like me, he will realisc that
this institution has contributed a good
deal to the ancient culture of India.

Now Sir, if we take architecture
alone and see the temples of Kajuraho
and other monuments we feel astound-
ed as to what they had achieved in
the past. Similarly, music, painting
and all the arts were developed under
their patronage. Not only that, among
even the rulers of ancient India the
ancient idea of kingship was so sub-
lime that some of those old kings in
India have left a permanent impres-
sion in the history of the world. It is
only the other day; speaking on the
food debate, Dr. Singhvi remarked
that during the time of princely India
in the State of Rajasthan arrange-
ments for the supply of fodder and
giving relief to the people who were
hit by scarcity were better than they
are now. So, Sir, to condemn the
princes outright, especially when they
are not capable ond they are not here
to defend themselves, is I think really
unfortunate. I think that the little
which our Government js doing to
preserve their institution is the least
which could have been expected, and
I hope that this House will not try to
cut down any of the privy purses. The
Government are already following a
policy of gradually reducing the privy
purse. On the contrary, I wish that
some of these princes who understand
democratic institutions as well as any
of us do should have a place in our
Constitution.

Just a few minutes back my hon.
friend here was speaking about the
Second Chamber. I was not concerned
with the making of this Constitution.
But if T had had any hand in it, instead
of making our second chambers what
they are at present, I would have cer-
tainly given a position in the second
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chambers to our ruling princes, to the
heads of some of our religious institu-
tions and also some of our industrial
houses which have done so much in
their respective spheres. Then the
second chambers would have appeared
more realistic than they are at present.
It is true that the second chambers,
constituted as they are at present, re-
flect the same kind of opinion as we
have in the lower house and, there-
fore, they are considered superfluous.

Sir, I would again press that the
ruling princes or the princes of India
should be preserved ang they should
be given a specific place in our Cons-
titution.

Shri V. B. Gandhi (Bombay Central
South): Mr. Deputy-Speaker, Sir, I
support the Supplementary Demands
for Grants. While doing that 1 would
refer first to one Demand, Demand
No. 127. This Demand asks for a sum
of Rs. 125 crores for miscellaneous
advances to State Governments. It
also asks for a sum of Rs. 16.50 crores
for advances to foreign governments. 1
shall also briefly refer to a sum of
Rs. 3.88 crores asked for the purpose
of a loan to the Hidustan Zinc Limited.

Talking, first, about the large sum of
Rs. 125 crores that is required for
advances to State Governments, we
have been lately in a mood to think
of State Governments from a particu-
larly suspicious angle. 1 do not think
that is justified, for here we have been
given a list of what are the pro-
grammes that the State Governments
have on their hands. For instance,
some of these sums are required for
the State Governments for promoting
agricultural production schemes, some
are required for special development
crash programmes, some are required
for distribution of fertiliser and seeds
among the cultivators and some are
required for loans to States for rural
electrification.  That is a necessary
thing at this juncture since it will be
used for supplying power to pumps
for lift irrigation. Again, there is an
item here for water supply and drain-
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age schemes. All these are necessary
items and we ought not to look at any
demang from the States for loans and
advances as suspect. We should consi-
der the timely observation made yes-
terday by the Finance Minister when
he said—I will just read from the
synopsis of yesterday’s proceedings—

“So there was realism in the
States. Also it was hoped that by
better collection and by more vigo-
rous means of limiting expenditure
they would be able to cover some
of this deflcit.”

We all join in that hope and we sup-
port this Demand.

The next item is a sum of Rs. 16.50
crores for advances to foreign govern-
ments. In this connection, I would say
that we are gratified at the excellent
way in which the Government has
been managing these trade agreements
with East European countries and the
United Areb Republic. We all know
the mechanism of these trade agree-
ments which have been working very
smoothly and very profitably for our
country. Today there is no greater
need for this country than the need
to increase our exports, and it is very
imaginatively done under these various
trade agreements. These advances are
only going to be temporary. After all,
when there is trade between two
countries, between India and, savy.
UAR. there cannot be an equal amount
sent out and an equal amount receiv-
ed in India. Sometimes we may re-
ceive more from them and send out
less and there may be need for tem-
porarv accommodation. That accom-
modation is going to be provided for
here through the Reserve Bank
through the accounts of these various
foreign companies, and T think that
arrangement has been workine verv
well. That arrangement has the sup-
nort of this House.

Finally, just a word about Hindus-
tan Zinc Limited which has recently
been formed to take over the Metal
Corporation of Indla Limited. We all
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know the dire need of this country for
metals like zinc. In view of that, we
cannot but welcome any encourage-
ment that is being given by loans and
advances to this newly-formed com-
pany, the Hindustan Zinc Limited.
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“The Government of India, with
assistance  from the United
Nations Special Fund, are operat-
ing the project "Logging Train-
ing Centres” for the establishment
of 4 Training Centres. This pro-
ject went into operation in July
1965 when the agreement for its
implementation was signed
between the Government of India
and the United Nations Special
Fund. Under this project, training
will be imparted to the officers
and staff of the State Forest De-
partments as wel] as the nominees
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of forest lessees is the use of
modern  logging tools and
mechanical equipment with a view
to avoiding wastage of timber and
reducing transportation costs.”

aa @ g8 N9 I & g

©

T & | wifER g & w1WE gt
o FGT FqT 7 g T g 4
T AT F TET? I FATL FAAT &
T F g wrw Y A & AT Ay A
AT MTZT TH 7 OFHIY MF FEW R
Srett & #1€ 56 wrw wrfgaTe @A €
9T IR wFE F gt §F T
sfuT wvor 3w a1 § Hifr § agr
T AZAT & T 770 § | HRA THIE |
1 F1 wegw fr gark @awl § aan
g & W\ 98 g #a1 famdd ? gk
ST IAFY AT AT A € 1 W O
agl 9% JRA IEET WIAT 91 HR I
IE a7 X fova F a9 3@ a1 36 9=
ey g fr ggi @ T @ AW &
AR Fowmar qar fr gEd W oa®
A W7 o9 gAR A_i g ¥ 1 W
Y IR R SIS #® JWroar
greEd ¥ q¥ 1Y 9K %A 4 5 oxw
THIT & AT q7 gAY I aAAY F
G & Af & 1 TOWA AR TR
Jrat F AT H I A § o
g BRA R T T & ¥ fag ww
T Gy A fRyEEet &7 w1 g
a1 f5 &5 ft wifgr |\ w9 s a@gr
F giear ¥ g w Afy faeade
¥ q7 $3qe ¥ AT 04 AT IT AW FT
fereacaT & Sl & a ¥ |1 AN
g ? ¥9 ag & qFauE | &Y HArar
a1 AAAT WEW T F AUy § AR
Iy A Efm a7 Iy § e 9T ger
ST g A RISy g vy & fw
#rar ¥1 F@ §or IEAT | 3FfAQ
T FEn g v ag N eReEs e
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AW A7 AET w9 A ozl & g
T TR N qIw | R A agh
% g w1y § 39 9% fvaar ar @
TR Fe@ A I Av § fv
v 78 woeag B A= e 9@

IR WPAR  © AAAT
FT FEY AT g T

Stag ;3w & oF e % aw

fFr2wg

e A&7 F e 7 AN fir fewriw

TEC 4 E AN X7 AFz QAT AAT &
q 7 AT gQa ¥ 26 FEAA &
W & 0F @I Tq wag 7 oft §
o ag AT QA HET Y § waH ANy
AR qa3 T ¥ w9w F wower
qar g | @Ay adi, T A gl aw
T g FC AT ¥ WA § QA N
v § faar § wk aformerss
€ aFd A A O ¥
I AeaT ¥ gg faar & —

“It will be unfair to throw all
the blame on the pilots. The top
is not free from the rot- What
‘better instance of thig could there
be than that of the air-hostess
who, about two years ago, when
.asked to explain why she reported
late for duty, was brutally frank
‘to tell the Operations Manager to
cal] for the explanation from Mr.
X (here she named ‘the person

who has at the very summit in the
IAC).”

W THT A I ey WK
qIAE T AT TS § ST qH
waT # @A wifgy W) agt Wt
& q® ® TIIE G A I g
QAT § AT T FAT X FEL
FEW I A fgq afd agi W
7 F ¥ T |

I NPT : AT wEE
wq gy v
:2864(Ai)LSD—9.
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sft @@ : 9 UF gz wy faae
# vz ¥ 35 w1 Ay —

Need for conservation of oplum in
Madhya Pradesh only.

W a1 § wgr @ g oaemw
ww ¥ w7 wdrEIwT ST

w FAEN @A W AT g §
Tafy gaToraTE # wraAr qrer af g,
¥few TawT frg gw< & od-fife #
i & & qEe fem oo @ g
AT RT IR | fm At &
M ¥ A gegfe ¥ adf @A g,
fire Y & ag g&< @ § i 9@ "
fardt oft yore #1 af7 F@ & T
& 9T a7 AF FY T F AR, I
ra 2w 9T w47 o%ar § W7 qw &
wgars A QR A0F ¥ M FraAr
@ b o o g
1 ¥WTT ©F IO ¥ wgt ), fag
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[sit aresiiad]

sfa & it *Y FrEd 9 gz@T T
# a<HT W1 AT FH W HTHIST
AT SATEA § 1w @t S mi
faieT 7 FTRIAT aTr S, T
wh, A SR ST f i
AT FI=R MFAT &, IT 7 HY WA
qET &, TZ T F ATAAT MG |

# g oY wger Srgar § f o oY
WIT T THTX T 50 B § AT
T AT T W T Y 1 e &
qRT T wHfEt w s
qG MY §, Saw! guT & fad
faeft oft TR F7 AW A SsTET ST
§ < i ga< ot wifas ggq gar
8 wafed =g o off | onfr &)
e 7o feedfdy &Y Y wft , Formanr-
fafwwar &1 ot weft § 1 w9 ag /W
& ¥ & aq7 *9 & w2 AT 0y
T & ST AT TsA] ¥ e W%
weil &Y 23 & o e A €
I gTHIT FY @A ARy | W
WX %7 gg Su@faer g & o
formeansl & srgft 1w fawarst
oY T FY T FE FTTHH F ¢F Q@7
A TIT @R AW A AW &R S
frmrer &Y 93 )

# ag wwmar g f wgRe Wi
w1 ag frww o Far fx @i afex
foar @ & wfaw A g At
o @ &, few T ww
% @, saudl F1 |/ F I,
WY sa §, a8 wroR oA § 0 F qui
{avara Fwn § f—
wiy Wi #t a7 Ty 1 e
wT IF & g9 A wd wr ¥ &1
e wfed o woEw AT wifed,
% ft @t ofgy afz & ol 7
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o fox @Y oY 3 g #, wh o
% ® FT gear W @ @b, JfwT
30 ¥ wax . .

sl TWERE AW (FIVEHT)
@A AF FERIN

st aTEie 0 9F 9gT aEd R,
WY @E Ag §%d, W a7 wred g
widagig

ow AT g apEpy € 0
FURT F AF F2AT A €

st ade} : TE A B AT Y
T R A 1Y wifew @ ifd

& gg X *AT A @1 fw

wg #@ifs, Fuma #F Afy a"@r

et wifgy i quFI T@ IEIH
FEW IBA U THLST F H W IR
=T F37 F (% IqFT ANT FTAWIHIOT
o3, AgE mafagi & e oA [
aOF AT WO IRT R @A TG
&3 9T & A fEA v ag feardde
¥® WavE femd i grmar g, ar o) &g
fir 7z 55 Y€ # femddre Qram g av
wifaq 7 g 1 ag dF ¢ fr mafaal
R afrea ggmfai afus asq @
§ Wi gE g A g7 Wi ST w1
g1 ¥feT gt & wEaHl & WaT
=T #1 3fez & s wiw dar &, a®
Fafi ararg )

# agFgadfay darg fe ¥
qA sy g, sowan WA &, wrfamdgy
A% Wy § 7 A FATATH THHFT
¥ wia § Afew ww AQ HAA R A /-
T ¥ AT T FATT T B G
# fear g @ WX fore a7g @ g ST
Y T[T o &, IEa free Wi
s | TER AN T e ¥
it g€ BiW FT TF AIEATHRAA T
T femr &, SfF ag &9 w0
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o e s g s oma AT gaR
agT AR @ A E

f&T WY ag ata a8 & fF aTF
1 IIQ FT YT FAT & A7, a9
T T FW E W Ed F w Ao g
oY 7Y fegfa xdta it g——

=% FATyd fodq

o AF Y oY frd o, AT EE D A
& weaX fawra &1 IwrAr A Wy
afg o w1918 T A R, 72 FreAEt
& afr ot &, e O £ Ag A
W g, S22 IThr aeal A Wt §
REAE LI OB DR L
AW § a8 AW WY Ay A AT qAT
AT

SqTSRW WEYTT : WY GHT Y v
3

it Trewe A 7 e afad
ot a & femmos o ot 7w g
Kagus FATAEAEOE W FY
@ & egr A AnfEy

& grot s femve o 72 M AR
S faam @t faoreht Harem & qeas
e &, e wrgar g s e
W feard & fag o A faemr
¢, faorett ) faeet g, 97%Y G
N Iwufa & fagaey faam =fgd,
faoreft faelt ifgd 1 Ry & w=e
WY AT A CF AT &, WrT T AR,
Wt HYT T A AT R, IEFT ITATT
ayi qATe fRaTar 2@ & 1 AT gER
ggi agd ¢, SEw o fawrd &
fa 7T AR gak faeii &t g smam
T T I 6T X YT FT W gH6
Tl g1 1293 F W A & & e faoreh
Fowd 3 WAL Kag e
gt g f5 @ FHIC @ w0 R AR
wgt & frmm 9T gTRTT 7 Ofew qra Oy
N RE, N AR & s W
WA IF JF WIAAT AT § 91T Ay
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fraza w7 arga § e aec 24 fs
ot AZT T T § AT IAIA B €
| woFTT 9E e Fa AR

s & g grew w1 fenrw o
107 N AR WIgH AW WTHAT
FATAEATE | AR T qweX Wt e
gfcemi & w10 ¥ wfafor aafy ghoml @
Y a7 W qE gar 3, 9% amwrfoe
gar 78 faeel @ W wror oY I8
fat Fz T IXE, IF AW
WX A FrE gRan T e g o

foit W AR H g8 AR wEw
wgat, W W feafy domw W
g gt ¥ @ o §, gEer @
W o g a4 1 wdw A
W FAGAAL B JqTAT AqT & AW X
At T qar WA T )
AfeT @ T A 9T FwAT 0
@ TFE & N MEE W gEwTw
e wfed @ &, ©
9T gw TR AEErE T FIG &
¥a Awfedi w1 ag A g fE
g EE &7 & T7E w1 6 2w F wmfar
FEHIE T W@ W aRTEw
® darx T wifed s g AW &
wifqdiz, & WE, WM 9%, T0-9T
& qar A

abm wri & foy, e Afs
Ayt & fau, fmda =afsaat & fag,
i & fa, widl o dai 7
samal & fag, SAEY wArg & way
arfy & form o1 TWa T Gw g A
<@ SUAT &, AT agTAT FYAT AT 1
T grifaE  qw w0 G w3
ot & ar & Fgm fF e wiw
A &7, A @ AT T FAAIT
st owr, gd wT, ITer PR gm
Jermre & H1E AUT TN E, T @
g 377 fom £ g 7 ggtex
gAqfin %1 SEEE %7 |
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T el ¥aw & g i W
TAYT FTAT E | AG-EG qER W
W TF WK Arwiwg war g fwAf
wfa T QA e’ sy D grox
s ¢ 3§ W omwEr @ @A
«fgd, SEET AT g faw { T
@ f@ W) @ oswfgs Aifw
aqAHT aifed forad qw Wik e
w1 e g

ot wy fom? : & A TG R
gy % AT vt g, fawr weAm,
TR vy W wdft Igemq
wreg, ar fafaw ofadww v
AT F wax wrf ¥ fF ga< gfear
WA ¥ qAT A IEH § et F
S ¥ fag Iae) gfrfeag s a%
R W | qareEigur § ? Iaw
IR A 9T I QGAT IT TG Y |
afwa & frdca o agar g fF ard-
FfTF da ® gadr a @ weAr F @A
e AT 7L ¢ o paw a F s aw g
S gfufy fasrd aff omer &, =g
HATHHAT |1 g1 arr gt § | g} faw
FATg { fadeit qar A @ FA K
forg fraw T § & food &% @
wTHfe T 5 aF A frerar § W W
ot Ferr faait arar & fog fowe
T HATY | IHY I BTH FGT AT
0 AT ¥ |1q w0 q331 & FF waAT
tfear gzmaa A g /T O
FrAT § g qUaR faa weatHa & QU
o ford §5 & qra O s o
THT § IAK( €4 IeATT F AT
T E & AR AN TF wF IR
XN I Friard P wfgd @, A7
¥ AR AT ¥ | FgAr oA g fw
EARARU S SRCEd (i tiE cacuec iy
IV YLEYTIF § IINT X T A
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T & AR AEATET F A 97 K39
¥ FeA QT IAFT W REy wraw
NI § | YW T qET A qIX FoAA-
TR F g qraerd o T A fd 5
foord 3% #Y g word & 1 faer -
T HT AT T FT QAT § | F ST
AMIEFET IR A ARG
wE?

ot fire Ao (T oy Ay
T[T AY T WR F NG A F@T
wfgd | wgwfam

Mr, Deputy-Speaker: Please do not
bring in names of persons who are
not here in the House to defend them-
selves.

oft ny formd : & g0 €Y &% A
frar q¥1 § ta¥ I F | vmeAw
AT, WA IR AT T AQY
R XU §WT NN [{reF
FrATET & AN BT FAIC ¥ I
oo feedee ¥ fag qragE o T ar
Tt #F ok IF A g &
W wfaFd # wg aw gufow w@f
aft fear @, froa w@) A fear
T § 1 & @gar § ¥ a=i A
qT HFTA I |

TS 78 AT 9 faw gRarww
qTE HIFYTF AT SR E 1 EH § ¢
@ & & g dar 1 & ST =g
g & 1€ riard 47 A ag @ A
LR &1 g

@0 qrg & N yAEF §, IqF
IR F AT ATEATE | I ¥ WA
% fader & fag fod i = wfea
T AY QT TN FT IS fA o
wrd fastamar ¢ 1 fow fodt sy
qerR & faq ag ¢ § ag foaw faag



Y ¥¥T q7 JHY @ 1 qvy g
q1 WX 7 I ¥8 faww w7 SEEQ
| fRT Wt @ FEE R A a
wt

T oF I U FfvegT §ETATEw
& wrarg # & o FIAT ARATE | qwE
vfgsifai ¥ uF sz T &1
fast Y aifew I—wE T R &
WA TAHT FIT §—giF qT AT
AT § 7 § 7R T8 & fF sy
feae faw smgm 91X fod 35 & 4
G T F I A qEATE 7 A, TH HIRY
Y wid fawar XA, q9T § Iy §
wagyag farafef@smR &
ot g% a3 gfeqr e hTEE &
gy 7T N wfgwrr § ITEY W Al
wraw gufas faan § a5 o & g e
S ¥ STAAT ATGIT § | AT A AT
¥ 2w #A9T ¥ I wod frar
O g W §X I @y & §,
I JEET 7o & ) IAE Ay
froe 7Y foear man @ 7 wifa} F
¥ oY fow @SE O &) aw |
F@T ¢ ? @R e 30 5@ A
sy ? qguRoRg Ay &
W v W Al YR aw
ferarag 7Y } v st w9y wrow) S
W@ §, @EAT F) AA W £
& ot wrgar § fF oo wmwen &%
TITAT ], JOF T F W9 54T AT

T

& ag ot ¥z wewr § % g
[ATT FT K FIATT FT, WA
frdrdt wfwaT § ag W oF Trax w7
T aX ¥ TIT wOW @ w2 X @@
T AW QT &, ¢ wfadt w1 v
wfgi 3 I7wT o § 1 gv wfadt
¥ W TR AL L (W)

it firw Areraw : s 93 WY
w1 T @ ?

Mr. Deputy-Speaker: You may
wait; the statement is going to be
made.

ot vy fow? : SEk @ wg W
ST WX ST weAr g frama
T qet 5wk wirsy & w1 ey
g 21 g W &Y qiY 9% agw
G EAH qErA X T F
T 95 Qg AR AF @ 7 W ow
S\ T W fear g

@ ST ¥ W T ¥ qw
T ¥ w1 §—Tg 28 wAO ¥
o § o § Wiaga ¥ o guk o
Faafgfd:

“It’s all a dirty game of politica.
There is absolutely no truth to
the charges. I am an astrologer
and only an astrologer as my
father and my grand-father were
before me. We do not dabble in
business. We have a higher cal-
ling.”

I g wfeT § ) o & Qrear
g e wfar war & ) o fame &
AT § 1| TEA v wgRy B WY
ozt foralt § | Swdt S e )
‘“None of my sons is engaged in
business. Therefore, to suggest
that my son is engaged In export-

import trade is the very travesty
of truth.”

TE wiw aTgw W i A g R
i ot gz & AT Y g 1 AR
T 7 off ®Y 0% A1 G § 1 g
Ygo e & ayar § Fred fegw @
T gwrg g A fis ag wfadt
g W, TR T & A
et v forar § ) e 3w Y o
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oferaT ¥ qzAm™ w1 T § 1 uE A
w fovg ga? 2w, AR whamvew
T AT F<HT BT qqr fear AR
T o o Py Forel) £, e A
¥ o TR AT |

“Shri Chaman Lal is a business-
man with firms and offices in both
Bombay and Delhi.

That the Finance Ministry re-
ceived information about the
shady dealings of this firm in the
matter of export-import, licences,
smuggling and violation of foreign
exchange regulations from our
Ambassador in Iran, Air Marshal
Engineer, and messages from
Ankara confirmed this informa-
tion.”

@ T & F qR N TAeE
Tl §, 9% AT 133 9T Il
AR AR Y qrO S § | IR
o & & s A faarar g

“That the said Shri Chaman Lal
has trade relations with Shri
Kewal Joshi, son Haveli Ram and

that Jugal Joshi also is a son of
the said Haveli Ram.

Shre Kewal and Jugal are asso-
ciated with a firm by name,
Joshi Traders . . . . .

W FIC OV TG R | WS W G
Tgt T, WA T I FAARA |
“There is the following entry at

page 350 in the above mentioned
Directory:—

JOSHI TRADERS; 32, Netaji Shah
Marg-6

H. R. Joshi
Kewal Joshi
Jugal Joshi J

S o &Yk §

272647
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H. R. Joshij
Kewal Joshi
Jugal Joshi

274948

qg N I[N A §, TG @A
&7 [T Foax § 9 sfamis &
wH | fag sgarn a@wa g
IE 72 gz ¥ § v g fafew
¥ N waew T 1 I @y
TR §. I g w8 |

o ¥ & fragw s T
MR T oY "= T 43 gq §
9 T T WATE A q g9 OIS
9T AT BT WA T IAH I AT
A & FgA <T@ faar a1 | IW WW
AT A FAR F | 9w a7 A
IM ¥ TR IRERE R,
ok 3% 9t frg waTw ) W
HIgT FY qIIHRG IATH STAT AT | KW
" § AT ag F § 5 oF Froom
aiw afafa aar§ ¥ | AT @Ew A
ot 7o ATo it ¥ W wgw ¥ W
g Afadl F g@ e ¥ o o e
& S & mfaw w0 & fod doe g
T T A ¥ TR T afwqmw 59
aoar g | KR e S fe. L.

Shri Radhelal Vyas (Ujjain): I rise
on a point of order under Rule 3852
(v). It says that a member, while
speaking, shall not reflect upon the
conduct of persons in high authority
unless the discussion is based on a
substantive motion drawn in proper
terms. The explanation about the
term ‘persons in high authority, is
also given here. (Interruptions)

ot wy femd : qg TRy O
e F AT g
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Shri Radhelal Vyas:
pathi.

Mr. Deputy-Speaker: He has Dot
mentioned any high authority,

Shri Radhelal Vyas: The term
‘minister’ is included in the term ‘high
authority’.

st ny fomd : 7z wgefa W
T & fad § qg qargd A1 3w

Shri Radhelal Vyas:
tion is given below:

“The words “persons in high
authority” mean persons whose
conduct can dnly be discussed ona
substantive motion . .

Not Rashtra-

The explana-

It is not necessarily the President.
The no-confidence motion against a
Minister can be discussed only by a
substantive motion.

¢ ..drawn in proper terms
under the Constitution or such
other persons whose conduct, in
the opinion of the Speaker, should
be discussed on a  substantive
motion drawn up in terms to be
approved by him.”

Mr. Deputy-Speaker: There is no

point of order here.

«ft vy fomd : JaTerwt WP, &
urﬁﬁmﬂﬂmmtgp

£
A g A AT A ATy A €
N aEt § f5 A I WeRRR
faneft ufgm & favarg s N &
| w1 §, WA qda, o el
wfl & faars, WX oWl A qTRAT
T gfrear geamAm wr fddy qar
AT Agw oA Ty

1965-66 . 6368
grafraq A AT @ qAEE FT
WAH AHA AT AT ] FF A Al
¥ v s A Ty )

Mr. Deputy-Speaker:
can reply now.
Shri L. N. Mishra: Mr. Madhu

Limaye has made some personal alle-

gations against me, I want to reply
to that first.

Mr. Deputy-Speaker:
otherwise also.

Shri L. N. Mishra: I want to reply
to that first before it goes to the press.
I will finish in two minutes.

ot o fomd : g3 @ F e
T FIA T /i faar w

The Minister

He can reply

oft o 10 ey @ & uF AT W
N ot 7y faed @gT & FE IAE
qraeg § 1 At gET TR o W T
AT Y F T ¥ A AL qAreqF T
ft 7y form? =T T O WA feew
T @ § I ey v §
wI & @ ff wew www
e g sgfe .Ww & 5
I qr AT MY I TET R -
TR & wg f& g
IR WAt § i a7 A oft det
Yar R agiar g a® 24 qAE
Wm!,*mﬁ Qoq!fc!ffo
Hro ¥ ¥ A 4T 1

oft wy fodr 1 &3 w¢ v foe arw
qgr A

oft wo wro faw : & ¥Ta wwRfew
XA ¥ mar q7 | qafay fiedt 9T TATY
oy o1 g AG § 1 § faelt & Ay
a1 | ok W™ Mz 3

@0 T TR IR €Y
¢ | Tfis 1g IOWRG F Ay v O
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[ @0 ATo firm]

o ana @ Qg fo
T AY qrantie eTRYERE AT TEH
2 ¥ A AN TN W F
T ATHT THAATT FSH AT gAY TH
ey ar A= et firelt & fawrfar
NEA@E T ANETANG )
ft 7T oft 7 farey T Y oY gamar Y
TR

st Wy fawd : g7 w9 i afafa
¥ o dar= & 1 & S A TRl S
&at g | o afafa fge & o
wR & aifaq #T @%@ ag awr 7t
T ¥ AR W A e e ay
& a1 ¥ A AT A g A
e far s

it forw Ao : gTow ¥ W aw
¥ & e i vy ¥

wt ®o o faw : wTAT T A
W T QT o § ) & wor awk
TEwam g

sit we forera : & wga ¢ e af
G et § Ay & AT AR e oA
®Y T § aY AT AT wifid

ot THETE T T WY g
T N Ay § 7w A>T Y WTa -
7

st ®o Ao Frer: ¥ w1 T WA
g STRT 3ET 1 WY Y Y & Rwar § o

ot oot @ WY A iy I A o
A T aTarg )

st ®o Wro faw 3 A qw A
T Y

Shri D. C. Sharma (Gurdaspur):
Mr. Deputy-Speaker, I am very sorry
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that this strange controversy has
arisen over some astrologer whom
none of us know and about which
very precise and definite clarification
has been given by my hon. friend,
Shri L. N. Mishra. (Interruptions).

Astrology is an art, a science and a
humbug. I do not know to what kind
of astrology he was referring, whether
he was referring to that astrology
which is an arf and which is pracfised
by some persons who predicted even
the fall of Edward VIII and who fore-
told the death of Lord Kichner, Of
course, they were not Indians. There
are some persons who look upon
astrology as a great science, a science
of calculation based upon mathemati-
ca] calculations and which are the
property and possession of persons of
abnormal intelligence. Of course,
there is also an astrology which is a
humbug. Perhaps my friend was
referring to some astrologer who may
be described as a humbug. I do not
want that the time of the House
should be wasted on this.

I shall now refer to Demand No. 7.
1 should say very respectfully that the
Government had done well in pur-
chasing the tea estates in Assam; I
congratulate the Government on
having done that, But, of course, I
do not like that the same British
managers who were managing these
tea estates before the Government
took them over, should still run them.
When there was the Pakistani aggres-
sion over our country, we heard
dreadful taleg about the complicity of
some of these British tea estats
managers and I had thought that the
Government would have taken a les-
son from that But unfortunately,
though they have taken the posession
of the house, the inmates are still the
same. What kind of possession is this?
1, therefore, think that it is a very half-
hearted, hesitant and a haiting step
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that Government have taken, If the
Government want to run these tea
estates, the managerial talents are not
wanting in this country; Indian entre-
preneurs are available in this country
and they can look after the estates.
Therefore, I would say that these tea
estates, after they have been purchased
by the government should not be en-
trusted to the tender care of the
British managers. I am happy to note
this because I think this is a step
which leads to the nationalisation of
the tea industry. I look farward to
the day when the plantation industry
in this country will be nationalised,
and when the worker in the plantation
industry will reap greater rewards
than he is doing now, and when the
profit motive will be lessened and the
social incentives will be more opera-
tive. I hope the Government will take
note of this and do something.

Now, I come to Demand No. 28.
This Demand relates to the Ministry
of Finance, Trotsky wrote the history
of the Russian Revolution.

Shri L. N. Mishra: My hon. friend
may write our history.

Shri D. C, Sharma: In that great
book, he has made a statement to the
effect thut no man who has money to
distribute omits himself. I find that
the law is operating so far ag the
Ministry of Finance is concerned.
Most of these Demands deal
with the Ministry of Finance.
They want this thing and that thing.
I tell you that the budgeting of the
Ministry of Finance is something
which requires a definite review. I
think the budgeting of the railways is
much better than the budgeting of the
Finance Ministry, and I wish they had
some kind of talent available for the
budgeting in the Finance Ministry.
All the time we have been thinking of
introduci y in expenditure.
All the time we are talking of that.
The other day there was a question in
the House, and it was said that the
non-plan expenditure was being re-
duced by 15 per cent. I have not got
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that statement here before me just
Low, but that was the answer given
by the Ministry of Finance. But what
do Ifind here? Ifind here that a
whole army of officers is going to be
appointed, consisting of a joint sec-
retary, deputy secretary, under-secre-
ta‘r)f. ‘under-under-secretary,’ director
og inspection ang investigation, joint
directors of inspection, inspecting offi-
cer, asistant inspecting officers and so
on. I wish they should have some
deputy inspecting officers because they
should exhaust all the wordg which
are relevant. Then they are also go-
ing to have junior analysts, steno-
graphers and steno-typists. India is
Passing through & financial erisis, and
the Ministry of Finance must set an
example by curtailing its expenditure.
They should serve as an object-lesson
to the rest of the country. They
shoulg not want more than the normal
share of the cake of this country, but
I find that they are wanting more slices
of this cake than the rest of the coun-
try and the rest of the Ministries. I
would ask the hon. Minister to look
into this question and justify this. I
do not want that the Ministry of Fin-
ance should go on adding to the per-
sonnel and adding to the bureaucracy
which I think is not very effective
in this country.

Mr, Deputy-Speaker: The hon, Mem-
ber should try to conclude naw.

8hri D. C, Sharma: I wanted to
speak on five Demands. I skail finish
in another two or three minutes.

Then, I come to Demand No. 52 at
Page 45. Under this Demang I find
that the Cabinet or the Department of
Cablnet Affairs is asking for more
money, and of course, this money is
required for being spent on Director-
General of Security, Deputy Secretary,
section officer and all that kind of
thing. I would like to know why the
Department of Cabinet Affairs is fol-
lowing Parkinson’s law. Why is it
proliferating so much? What {g the
new need that has arisen? I think we
have the game set-up as we haj be-
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fore with the Prime Minister and the
other Ministers; of course, some more
Members have joined the Council of
Ministers now. But I do not under-
stand why the Cabinet should be ex-
panding so much in terms of expendi-
ture and why it shoulg not be possible
for the Cabinet to stick to those things
which are not sp expensive.

Mr. Deputy-Speaker: The hon, Mem-
ber should conclude now.

Shri D, C. Sharma: I want to speak
on two more Demands.

Mr. Deputy-Speaker: He wanted two
minutes and he has already had them.
Now, he should conclude.

Shri Priya Gupta: Mr. Deputy-
Speaker, Sir, first of all, I would like
to draw the attention of the Ministry
of Home Affairs through you to one
very important thing affecting the
service conditions of the Central Gov-
ernment employees. The President of
India hag elevated or increased the age
of superannuation to 58. But, unfor-
tunately, when it comes to the ques-
tion of implementation on the rail-
ways and other places, it is left to the
mercy of the Administration to decide
whether the officer (Gazetted or non-
Gazetted) should be allowed to conti-
nue or not. Three conditions have
been laid down in this regard. One is
the integrity of the officer, the
gecond condtion is the phy-
sical fitness of the officer and the
third is his medical fitness. May I ask
the Ministry concerned whether these
three conditions are also pre-conditions
for an employee and officer to continue
in the service of the Central Govern-
ment at any stage up to 55 years of age
or up to 30 years of service? If they
are normal pre-conditions for that pur-
pose, why should they be made as
special pre-conditions in order to make
the officer retire? Why should there
by extension after each year of service
after 55 years, it must be automatic
up 58 years.

Then, T would like to submit that
‘the denial of allowing continuity of

service to the Government employees
beyond 55 years of age up to 58 years
of age is a clear violation of the Sup-
reme Court’s judgement delivered on
the 5th December, 1963 nullitying the
provisions of rules 148 ang 149 of the
Indian Railway Establishment Code.
I desire a clarification from the Home
Minister in this respect.

Then, I would like to submit that in
the railways there are three types of
officers cadre working as junior officers
as assistant traffic superintendents,
assistant electrical engineers, assistant
engineers, assistant commercial super-
intendent ete.

An hon. Member: The hon. Mem-
ber is speaking on the railways uow?

Shri Priya Gupta: I am addressing
these things for the Home Minister.

They have got three types of service
conditions for each of the cadres.

Mr. Deputy-Speaker: The hon. Mem-
ber can continue his speech on Mon-
day. Now, we have to take up non-
official business,

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

EIGHTY-FIRST REPORT

Shri Hem Raj (Kangra): I beg to
move:

“That this House agrees with the
Eighty-first Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 18th March, 1968.".

Mr. Deputy-Speaker:
is:

“That this House agrees with the
Eighty-first Report of the Com-~
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 16th March 1966.”,

The motion was adopted.

The question






